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Writ Petition(s)(Criminal)  No(s).  297/2020

NARESH KUMAR GUPTA & ANR.                          Petitioner(s)

                                VERSUS

M/S SOOD RESINS AND POLYMERS & ORS.                Respondent(s)

(FOR  ADMISSION  and  IA  No.100050/2020-STAY  APPLICATION  and  IA
No.100051/2020-EXEMPTION FROM FILING O.T.)
 
Date : 16-10-2020 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE NAVIN SINHA
         HON'BLE MR. JUSTICE K.M. JOSEPH

For Petitioner(s) Mr. Aman Vachher, Adv.
Mr. Dhiraj, Adv.
Ms. Anshu Vachher, Adv.
Mr. Abhishek Chauhan, Adv.
Ms. Rajshree Dubey, Adv.
Mr. Arun Nagar, Adv.

                   For M/s. Vachher And Agrud, AOR                
For Respondent(s)
                    
          UPON hearing the counsel the Court made the following
                             O R D E R

Application seeking exemption from filing Official Translation

is allowed.

Issue notice.

In the meanwhile, there shall be stay of further proceedings

in the Criminal Complaints/Appeals mentioned in para 2.12 of the

Writ Petition filed against the Corporate Debtors and its Directors

under Section 138 of the Negotiable Instruments Act, 1881 in view

of the order of moratorium dated 27.03.2019 passed by the NCLT, New

Delhi in CP (IB)- 386(PB)/2018 in terms of Section 14(1) of the

Insolvency and Bankruptcy Code, 2016 till the final adjudication.

Tag with C.A. No. 10355/2018.

(R. NATARAJAN)                                  (NISHA TRIPATHI)
ASTT. REGISTRAR-cum-PS                           BRANCH OFFICER
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